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4 k « p r a q « a < M t : f fm fe s r t a T  
ft v h  n g e r  j  . . .

Hr. Speaker: No, it is not allowed. 
Tou cannot raise any point now about 
something published in the news­
papers.

•ft «?«0 q«fe
artor . .
BIr. Speaker: What is the use of

raising it now? If I allow you It will 
become a precedent and then any­
body can raise any subject at any 
time.

•ft fin A  (y h c ) : KTT STRT ?ft 
5 ^  I

Mr. Speaker: I am hearing him. 
Be is on his legs.

: WT *ITO *ft affeft f t

Mr. Speaker: He is on his legs. If 1
hear him now I will have to hear any 
subject raised by any Member at any 
time.

: V W « i ( ^ , . . .

Mr. Speaker: I cannot allow him. 
This will not be recorded,

Shri S. M. Josbl: ••

The Deputy Prime Minister end 
Minister of Finance (Shri Morarji 
Desal): Sir, may I make a request. 
When the Speaker is standing nobody 
should stand up. That should be 
observed by all of us. If anybody 
has to say anything, as soon as the 
Speaker sits down he can stand up 
and say what he has to say. But 
when the Speaker is standing nobody 
should stand up. If we do not do 
that it will become difficult.

••Not recorded as ordered by the 
Chair,

•i* t w  tftQwr (m rffw ):
*  *WWT TT *3* 3ST j ,
>wr «r$F 1 Jw 3
fir#*ifiiw t f a r  utsttt <tt * sst |

^  ^  TT . . .
Mr. Speaker: That is not before th* 

House now. Please resume your seat 
A  point of order can be raised only 
about a subject which is under dis­
cussion in the House. You cannot 
raise a point of order about a subject 
which has been disallowed by the 
Speaker in the chamber.

w o  t w  (itr^n s s n r
. . .

*ft ftp ft : WT 376 %Wf I
( a w n ? )  1 Pnrm it fsrar | . . .

Mr. Speaker: No, no. I cannot 
allow. Let us proceed with the busi­
ness.

•ft tfllo Sfhft : 5  HR If
swtt t t  «rr, w r  upt prrff anar
Tt *r̂ f- ?

A n n u a l R e p o r t  o r  In s tr u m e n ta tio n  
L imited.

The Deputy Minister in the Ministry 
of Industrial Development and Com­
pany Affairs (Shri Bhanu Prakash 
Singh): Sir, on behalf of Shri F. A. 
Ahmed, I beg to lay on the Table—

(1) A copy of the Annual Report 
of the instiumcntation Limi­
ted, Kota, for the year MtlS- 
88 along with the Audited 
Accounts and the comments 
of the Comptroller and Audi­
tor General thereon, under 
sub-section ( 1) <of section 
619A of the Companies Act,
1965.

(2) Review by the Government 
on the working of the above

Company. {Placed In th* 
Library. 5 m  No. LT-182/67L


